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T.C.P. t{o, 184/I&BC/ CLT/r{B/MAH/2017
" Provided fufther that any party or pafties to the petitions shatt, afrer the

15h day ofluly, 201a be eligible to ftte fresh applications under sections Z or
8 or 9 of the Code, as the case may be, in accordance with the provisions of
the Code."

6. In view the 1st Proviso of the Notification liberty is granted to the petitioner to
flle Fresh Petition. But since the requisite Form was not flled within the
requisite time this petition stood Abated.

7. Therefore this Transfer petition stood abated. Consigned to Records.

Y, 
Bhaskara Pantula Mohan M.K. Shrawat
ilember (Judicial) Member (Judiciat)
29.1L.20L7.
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